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Applicant Bhoori Singh in this appliﬂation undw Sec. l

{ £

19 of the Administrative Trikunals Act, 1934,}h38 ajl@d the i
i :

]

order dated 19,11,21 received in the office on 10,1,23 by which

he was inflicted with the punishment of removal from Service., Hz!
has 2lgo prayed £or b2ing allowed to continue on the post of ;
Gangn@n. i
2. - Wz havye hedrd the learnsd counsel for the parties amd

have perusad.the records,
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that while serving a3 2 Gangman
in the offize of the FWI, CIF, he wis zerved with & charge sheet.
for the misconduct of procuring smployment osn the bAsis of 2

bogus gervise,/zmploymant 2ard, An enquiry in-o,the alleged mis-

e e

 conduct waz held and 3fter the submission of ?hp enquirg report .
the Diq"lpli“afy Aunthority imposed the pnnaltv §f rrmnval upon ﬁgi
_ . 4 |
the 3pplicant which is heing challenged on the grourd that the" ';
én§Ulry was conducted in violaticn of the‘prlnc1ples of na?ugil ﬁ
justiﬁe in 32 wuch &8 an opportunity of hearlng was not éréntei-?
to the appli=sant and the alle”@d agus service cami was pot: ’huwg

to him. It i3 also urged that the TRy uf the engquiry report '

was not given to the applic3nt. The ledrnzd counsel for the res-

|
pondents stited that the report of the Inguiry Officer @nd the 5
¥
rendlty order dated ©,11.91 was offered t£o the applicant on !
1

10.1.92 byt they were not 3coepied by him. The lz22rnzl eounsel

for the applifant conterds that the report of the Inguiry OfficeL
|
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applicant to znable him to prefer &n affac tive appeal against

ﬂ'\(u P .Sh r'mn ' (Gopal . Krishna)
_Member'(a) . | ... Member(J).
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and the per@lty order were not given to th@ dppll ant . Admiffaily,

the applicint hadd not made any upmedl dga inbt the 1mougnuﬂ onAeﬁ
, ’ i

of pen2lty to thez Appellate Authority brfore applbaﬂhlnq thlS I

W

Tribunal. The ledrned coundzl for the dppllcant now iqt@nﬂa to fi
prefer an appeal ajainst the impugnel order of h»nalfy tc the :

concerned Appellate Authority. The respondents Shall now furnish,

o
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opy BE eich of the enmiiry report ard penilty order to the

the penilty order to the Appellate Aathority.’ Copizs of th se

0

documents 2hiall be suppli=d to the ledrned coun~e1 for thw app-f'

<, s;
Sicsnt within o wzeks .from the date of rec eint of a copy uf‘th gl

. B “1
order. : L 3
4, The applicant is directed to prefer an Apps3al to the

Appellate Authority within @ month of the recelpt of the~dcom—

ments referrazd %o dbove. In cdse the appe3l is made to the

155

Appellate Authority within the aforesaid p""d the game zhall

%
be entertzin=d ani dEuiiPd by the Appsllatse. Authurity uﬁrouqh 'f
a4 detililed order on merits meeting 311 the po;ntu raldwd thbrpii

|

within 2 period of 2 months from the date of recelnt theraof

S The 0.A, is decided according with no ‘order 3z to costs ., .
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